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  आदेश  / ORDER  

PER INTURI RAMA RAO, AM :  
This is an appeal filed by the assessee directed against the 

order of ld. Commissioner of Income Tax (Appeals)-11, Pune [‘the 
CIT(A)’] dated 27.04.2022 for the assessment year 2011-12.   
2. At the outset, we find from the record that the appellant had 
filed the return of income in response to notice u/s 153A of the 
Income Tax Act, 1961 (‘the Act’) including the income as shown in 
the original return of income filed u/s 139(1) of the Act, wherein, 
similar claim for deduction u/s 80IA(4) was made and this claim 
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was came to be dismissed by this Tribunal in assessee’s own case 
vide ITA No.377/PUN/2015 decided on 06.04.2017.  Once again, 
the above said claim for deduction u/s 80IA(4) was also made even 
in the return of income filed in response to notice u/s 153A of the 
Act.  For the reasons stated in the order of the Tribunal (supra), the 
claim for deduction u/s 80IA(4) cannot be accepted.  Accordingly, 
the grounds of appeal filed by the assessee stand dismissed. 
3. In the result, the appeal filed by the assessee stands dismissed. 

Order pronounced on this 30th day of December, 2022. 
  
                      Sd/-                          Sd/- 
           (S. S. GODARA)                                 (INTURI RAMA RAO) 
      JUDICIAL MEMBER                        ACCOUNTANT MEMBER 
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